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Hon'ble Mr. K.B.S. Rajan, J.M
Hon’ble Mr. A.K. Singh, A.M

Heard, Sri A K. Srivastava learmned counsel for the
applicant. This contempt pelition has been filed for non-
compliance of the order-dated 16.09.2005. |t has been
stated by the applicant that despite the vacancy of

Pharmacist subsists, the applicant has not been

accommodated to that post even though he is medically fit
It is made clear that existing arrangement should have
been continued |.e. the applicant shall be Kept in waiting until

one Shri A.P Singh joins, In which event his continuance will

be subjéct to the outcome of the O.A. Now it has been
stated by the counsel for the applicant that neither Shri A.P.
Singh has been relieved from the present place of posting
nor he has joined at the place, where the applicant was
working. Accordingly, it Is directed to the respondents that
the applicant should be accommodated on the post of
Pharmacist at least provisionally and respondents shall also
pay him the salary. The contempt application 1s converted
into the M.A. and nolice be issued to the respondents
accordingly. Let, a copy of this applicant be sent to the
respondents alongwith this order and this M.A. should also
be listed alongwith O.A. on 18.10.2005. It is also provided

15 Sl 04 ‘}«v{, ‘mj’that it the applicant has served the department in the past,

a8 Sl Wb T
g herbb Canb on
lu, 10 2047 oY 0
Subm.lﬁ-e’ r
e

‘,;W 10l 9%

he should nol be denied his pay and allowances, and the

same ghoujd he paid to him within a week from lodM’
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